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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

<

0. A. No.37/93 109 .

DATE OF DECISiON_14-1-1393
TK Jacob* : | - y
. . Applica’nt%

Mr KRB Kaimal '
A Advocate for the Applicant
/

Versus
Postmaster General, Central
Region, Kochi and others

-

Respondent (s)

Mr_Geerge CP Tharakan,SCGC Advocate for the Respondent (s)

CORAM : ,

The Hon'ble Mr. N Dharmadan, Judicial PMember

and
The Hon’ble Mr. R Rangarajan, Administrative Member

Whether Reporters of local papers may be allowed to see the Judgement ?7;
To be referred to the Reporter or not? Ad

Whether their Lordships wish to see the fair copy of the .Judgement?“‘o
To. be circulated- to all Benches of the Tribupal ? 4

SN~

JUDGEMENT
Shri N Oharmadan, J.M

The grievance of the applicant whe is prasently working
as Inspecter of Pest Offices a£ Ranni is that he has net been
given Daily Allouances payable to him during the peried of
training en the basis of the judgment rendered by this Tribunal

on 11.9.91 in DA 593/91 at Annexure-IV.

2 The applicant commenced his service as Postal Assistant

and is eligible fer promotieon to the next higher grade. The
applicant was deputed for training after passing the examinat ion
for posting as Inspsctor of Post Offices as pér orders at
Annexure-1 and Annexure-II and accerding te rules in force, he

is entitled for Daily Allowance durlng the period of tralnlng.

In the meantime, soeme of the persans similarly situated approached
this Tribunal with identical relief and claimed Daily Allowances

during the period of their trainéng. Their case was considered
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by this Tribunal as per Annexure-IV . judgment dated
B and OA vas alloued. Tribunal
11.9.91/held as follows s '

g Accerdingly, ue quash para 3 af Annexure-A
circular dated 17.8.90. The Annexure-B dated
8.3.89 has already been quashed and no further -
direction is needed in this regard. e direct
the first Respondent to pay the applicants,
- within a peried ef twe months from the date of
this Judgment the benefits which have beean
denied to them by the Annexure-A letter but are
requested to be granted by the Annexure-C judgment ,®

Referring the said judgment the applicant has
filed a representation dated 7.2.92 at Annexure-V for

‘grant,mF,Dﬂ/TA for the perisd during which he has
ng ls—

undergpnezgzgi%ﬁe representatiﬁn has not been dispesed
of by the respondents so far. It is under these
circumstances the applicant has filed this application
Jnder Section .19 af the Administrative Tribunals Act of
1985 far a direction to Respondents 1 & 2 to sanction
daily alleowance during the peried of training as claimed
by the applicant.
3 | Af the time when the ;pplicatimn was taken up
for admissién, we heard the counsel of bath sides. Having

heard the counsel ue are of the view that this application

can be disposed of at the admiésion stage itself. Hence,
we admit the.épplicatimn and dispese of the same‘with
direction to Respmndent-1 te censider and disgase of
the Annexure~V representation qf'the applicanﬁ,bearing
in mind the observations and findings in Annexure-IV

judgment of the Tribunal rendered in DA 593/91 within
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a peried ef tuwoe m@nths frem the date of receipt ef
a cepy ef this judgment.
4 The épplicatien is dispesed of as absve. There

will be ne erder as ts caests.

O\M -“ Nj\/ﬁwf%‘

(R Rangarajan) (N Dharmadan) ‘¢
Administrative lMember ~ Judicial Member
14-1-1993



